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DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

Fraudulent activities through online platforms, fake call centers and fake domains of
various banks

Nt R yam g% S ISY): AR, § Ue 95 Aeaqol ae SeH1 argdl g, S
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ST fora U et ST €1 =1 39 ARE & dbs A9 Idl Il §, FTH qIgel &
Qe TSI A 4T 2R 8, ST8i GHI-ad 4o | -9+ Bl Idrasi 3R JeCHRT 6l
et T2 firet o, oifh U= aros o foran Tl e AWal | 1 shfee WA 9 W
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31feres U1 fFepTela 2, A1 98 dab gIRT 3THIfad T8l 81T 8, oifdh U4 AHal H 98 41
IS B IBT &l I8 BIB! &)1 R dTell 99 & b G 9 U |IsaR
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DR. SASMIT PATRA (Odisha): Sir, | associate myself with the matter raised by Shri
Shiv Pratap Shukla.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by Shri Shiv Pratap Shukla.
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SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | also associate myself with the
matter raised by Shri Shiv Pratap Shukla.



[17 March, 2021]

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the matter raised by Shri Shiv Pratap Shukla.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
Shri Shiv Pratap Shukla.

MR. CHAIRMAN: Now, we will take up the Special Mentions. Shri Kanakamedala
Ravindra Kumar.

SPECIAL MENTIONS
Demand to recognize PG Diploma in Clinical Cardiology from IGNOU

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, PG Diploma in
Clinical Cardiology (PGDCC) doctors, after MBBS, have done two years' full-time
course from IGNOU. The IGNOU applied to the Medical Council of India for
recognition in 2010 and 2012, which were rejected. The PGDCC doctors appealed in
the Delhi High Court, which got decided in their favour on 17.09.2019, stating that
IGNOU did not require prior MCI permission, quashing Section 10A(1)(b)(i) and that
the MCI should not rely on Post-Graduation Medical Education Regulations, 2000
(PGMER). The Court directed the Government of India, in consultation with MClI, to
reconsider recognition of PGDCC under Section 11(2) of the IMC Act on merits. The
IGNOU again applied to the MCI for the PGDCC recognition. The MCI, on
18.12.2019, did not recommend PGDCC recognition, by relying on the PGMER, 2000
(although it was prohibited by the Court). The IGNOU submitted response to MCl's
rejection to the Ministry of Health and Family Welfare, and, in turn, the Ministry
directed the Board of Governors, MCI, to re-evaluate PGDCC course for recognition.
Hon. Union Health Minister held two meetings on 06.08.2020 and 19.01.2021, wherein
all stakeholders unanimously agreed that PGDCCs are worthy of being recognised as
Clinical Cardiologists. Thereafter, the Ministry of Health and Family Welfare sent
repeated reminders to the National Medical Commission. Meanwhile, similar two-
year post-MBBS Diploma in Cardiology by GVSM Medical College, Kanpur, and
Diploma in Non-Invasive Cardiology from AIIMS, Rishikesh, were recognised in 2019~
2021. Why has PGDCC recognition as Clinical Cardiologists got delayed after 18
months of Delhi High Court order dated 17.09.20197? Why has the Board of
Governors, MCI, again relied upon PGMER, 2000, although the Delhi High Court



